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CFNTRAL ADMTNTSTR4TTVr TRTB1IN7\L, 
CTJTT7CK BFNCR, CITTTACK 

ORTCINL APPLTCATTON NO. 473 OF 1998 
Cuttack this theC,4,day of January, 200fl 

rnt.T1nna susama T<umari 
@Gudla Pusama 	 Ppp1icant(s) 

- 7ersus - 

T1j 	f Tfl(Jj 	& Others 	 Respon(1ent(s) 

(FOR TNTRTTCTTON) 

Whether it he referred to reporters or not ? 

Whether it be circulated to all the Benches of the 
Central administrative Tribunal or not ? 

PMVT "H S AO 	 (NRTMHM) 
VTCE-CH7kRFJ1 	 MFMBFR(JT7DTCTL) 



CFNTRL DMTNTTRTTVE TRTBLTNL, 
CTTCTc BENCH, C1TTThC1 

ORTGTNAL 7%PPLTCTTON NO.423 OF 1998 
Cuttack this the 	ay of January, 2000 

CORM: 
THE HON'BLE SHRI SOMNTH SOM, VTrCF-CHTRMN 

?\ND 
THE HON'BLP SHRT G.NRPTMHPM, MEMBER(JUnTCTAL) 

Smt.tlnna Susama Kumari, @ Gudla usama(after marriage) 
aged about 29 years, W/o. (udla Chinnikrihna 
resident of Nilamguda, P0: Kujendri 
Dust: Rayagada 

i\pplicant 

Bythe Advocates 	 M/s.C..Rao 
K. Behera 

P. K. Sahoo 

-Veru S - 

I. Union of India represented throughthe c7ecretary, 
Department of Posts, flak Bhawan, New Delhi 

Chief Post Master General, Orissa Circle, 
Bhuhaneswar, fist: T<hurda 

Post Master General, Berhampur Region, Berhampur, 
fist :(an jam 

'. senior quperintendent of Post Offices, Jeypore 
(Koraput) flivision, t/Po: Jeypore, fist: T<oraput 

5. Madhab Bidika qon of cahadev Bidika, of Village: 
Ni.lamguda, P0: Kujendri, fist: Rayagada 

Respondents 

By the Advocates 	: 	Mr.i\.K.BOse 
Sr.tanding  Counsel 
(Central) 

I 
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ORDER 

MR.G.NARATMHM, MF.MBER(JUDTCTL): Tn this application 

for quashing the selection and appointment of respondent 

No.F, Madhab 	 to the post of Extra Departmental 

Branch Post Master, Neelamguda Branch Office under 

T<ujendri F'ub-Post Office and for direction to the 

departmental respondents l to " to consider her 

application for the post or in the alternative to direct 

the Department for making fresh selection, applicant's 

case is that although she passed R..C. examination and 

is a woman and a resident of the post-village having 

annual income of Rc.2, flflfl/_ as per income certificate 

vide nnexure-2 and although she had applied for the 

post, her application was illegally left out of 

consideration. 

2. Though noticed, Respondent 5 had not entered 

appearance. The stand of the Department is that as per 

ri.c.(posts) circular dated 27.11.19 01 (nnexure-R/2) 

preference for the post was kept open for the C/T 

candidates due to short-fall 	their representations in 

the F.fl.Posts in Koraput Division. still all the six 

applications including that of the applicant received 

were scrutinised as per check sheet vide nnexure-R/l. 

But only Res. being P .C. and Nilamani omango(T) came 

under the zone of selection and their documents were 

verified and Res.5 was selected and appointed. There is 

no provision for preference to woman candidate. There 

being no illegalities or irregularities in selection, 

this application, according to departmental respondents, 

deserves to he dismissed. 

No rejoinder has been filed. 
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j1 	 We have heard qhri C..Rao, learned counsel for the 

applicant and hri ..Bose,learned senior qtanding 

Counsel. also perused the records. 

5. 	since rejoinder has not heenfiled, facts averred in 

the counter and rnnning not contrary to the averments in 

the application have to he treated as correct. Hence 

particulars mentioned in the check list (Annexure-R/l) 

are correct. The check list consists of particulars of 

six candidates including the applicant. Rof all these 

six candidates, she secured the lowest percentage of 

marks in the H..C. examination. At this stage it should 

not he overlooked, she had neither annexed her H..C. 

pass Marksheet nor mentioned about the marks in the 

Original Application. As per check list, while she 

secured 23out of701, selected candidate Res.5 secured 

7Ail out of 70ñ•  As per the recruitment rules for 

F.D.B.P.IVL, a candidate securing higher percentage of 

marks in the H..C. or equivalent examination under 

normal 	circumstanceswjll 	be 	preferred. 	Another 

eligibility criterion is the person selected must have 

adeuate means of livelihood. This criterion is fulfilled 

by Pes.5 because like the applicant, he too has annual 

income of Rs.25, flflfl/-. Thus even if preference was not 

given considering his P.C. caste, Res. 5 would have been 

preferred to the post than the applicant. This being the 

position it is necessary to determine as to whether there 

was really short fall in percentage of C/T  F.fl.agents 

in that Postal Division when requisition was sent to the 

Fmployrrient Rxchange to sponsor names for filling up the 

vacancy. 

F.D. Rules nowhere provide lady candidates are to 

be preferred in the matter recruitment. No authority 



this respect was even placed by the learned counsel for 

the applicant. Hence assertion in the application that 

she is a lady has no significance. 

Another assertion made in the application is that 

she is a native of the post village. The Apex Court in 

the above context settled that in the matters of 

employment place of residence cannot be a criterion. Fven 

then all the six candidates including Res. as per the 

check list are residents of the post village. 

6. 	Thus we see that the applicant has no cause of 

action to file this application which is accordingly 

dismissed, hut without any order as to costs. 

VICF-CHTRN 
1 

B.T<. q AHOO 

..-- 

(C .N/RTcTMH7M) 
MFMBFR ( JTTDTCTAL) 
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